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For Appellant: Mr. Rajiv Malik, Mr. Vishal Gupta and CA Mohit Gupta, 

Advocates   
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O R D E R 

(Virtual Mode) 
 

04.03.2021  Learned Counsel for the Respondent/Contemnor submits 

that as per undertaking the Respondent ‘Vishal Gupta’ has already paid the 

principal amount of Rs. 20 Lakhs alongwith interest 1.6 Lakhs. Learned Counsel 

for the Appellant submits that the Appellant has received aforesaid amount. 

 The Respondent/Contemnor has complied the order, hence, no further 

orders are required and the Contempt Case is disposed of.     
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